189 Written Answers ASADHA 1, 1899 (SAKA)

(¢) The National Remote Sensing
Agency is administereq and controlled
by a Governing Body which has
senior level representatives from the
Departments of Science and I'ech-
nology and Space; Ministriecs of De-
fence and Finance and Air Headquar-
ters, besides three scientists with ex-
perience related to remote sensing
technology and its use. The Chair-
man of the Governing Body is the
Cabinet Minister incharge of Science
and Technology. The Agency hand.es
classified information and al] the rwe-
cessary security precautions in the
storage, handling and dissemination
of such inform.ation are taken.

(d) Does not arise.

Examination for Promotiop to Class

Il Service from Class IIl Employees

in the Military Lands and Canton-
ments Service

1481. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
DEFENCE be pleased to state:

(a) whether in the Military Lands
and Cantonments Service class III
employees are debarred from taking
the examination lor~ Promotion to
class Il service, after crossing the age
of 45; and

(b)y if so. whether Government
propose to consider the desirability cf
making certain percentage of promo-
tions on the basis of seniority from
this age group as is the practice in
the other departments?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) No
Sir.

(b) Do¢. not arise,
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Atrocities on Harijans

1484. SHRI P. K. DEO: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the number of inci-
dents of atrocities on Harijans all
over the country was on the increase
and even during the Emergency.
Harijans were murdered in many
States;

(b) if s0, the number of cases of
atrocities on Harijans detected during
the last three years, year-wise; and

(c) the constructive steps Govern-
ment propose to curb the cases of
atrocities on Harijans gnd the broad
outlines thereof”

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a»
and (b). According to information re-
ceived from the State Govarnments
and Union Territory Administraticns,
the number of cases of alleged atro-
cities (including murders) on Hari-
jans reported during 1974. 1975 and
19% was 8,860, 7,781 and 5.t87 res-
pectively.

(c) 1t has been impressed upon
State Governments that all -ases in-
volving any form of violence against
harijans should be investigated prom-
ptly and efficiently and that pers=ons
suspected to have committed any such
offence should be brought to book
according to law.

It has also been impressed upon
the State Governments that when
such incidents come to their notice,
effective and adequate measiires
should be taken to instil a sense of
security amongst the affected persons
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and strengthen preventive arrange-
ments,

12.08 hrs,

PAPERS LAID ON THE TABLE

PAPERS UNDER MAJOR PoRT TRUST
AcCT, 1963 NOTIFICATIONS UNDER MER.
CHANT SHIPPING ACT, 1958 SEAMEN'S
P. F. (AMDT.) SCcHEME, 1976,
ETC. ETC.

THE PRIME MINISTER (SHRI
MORARJ] DESAIL: - I beg to (A) to
relav® on the Table—

(I A copy each of the following
papers (Hindi and English versions)
under sub-section (2) of section 103
of the Major Port Trust Act, 1963:—

(iy Annua! Accounts of the Co-
chin Port Trust for the vear 1973-
74 and the Audit Report thereon.

i+ Annual Accountgs of the Co
chin Port Trust for the year 1974.
75 and the Audit Report thereon.

{ii1)  Annual Accounts of the
Cochin Port Trust for the year
1975-76 and the Audit Report
thereon.

(iv) Annual  Accounts of the
Paradip Port Trust for the year
1974.75 and the Audit Report
thereon.

v+ Annval Accounts of the
Paradip Port Trust for the year
1975.76 and the Audit Report
thereon. [Placed in Library, See
No. LT-425/77].

(viy Annual Accountg of the
Calcutta Port Trust for the year
1974.75 and the Audit Report
thereon.

(vii) Annual Accounts of the
Calcutta Port Trust for the year
1975.76 and the Audit Report
thereon. [Placed in Library. See
No. LT.426/77].

*The papers were previously laid on the Table on 6-4-1977.





